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Using Fees by Guwahati Stock 
Exchange 

1003. SHRI JALALUDIN ANSARI: 
Will   the  Minister  of  FINANCE be 
pleased  to  state: 

(a) whether Guwahati Stock 
Exchange (GSE) has to realise huge 
listing fees from various companies 
listed by it; if so, the names .of such 
companies along with the detail of the 
respective amounts to be realised from 
each such company at present and the: 
details of steps taken to  realise  the 
same; 

(b) whether GSE has been following 
the system of accounting. of .listing 
fees on -accrual basis and not. on actual 
basis; if so, the reasons therefor; 
 

(c) whether the practice followed by 
GSE has resulted iri gross anomaly in 
calculating the surplus of income over 
expenditure and presently such surplus 
as shown by following this practise is 
almost fictitious; if so, what remedical 
steps are proposed in this regard; 

(d) the names of companies listed by 
GSE during last three years and in the 
current year so far; and 

(e) the details of soecific stms taken 
by the council of manaeement of GSE 
drr-ing its current tenure to increase
 the 

number of  listed companies? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI M. V. CHANDRASHEKHAR   
MURTHY):      (a) The Guwahati 
Stock Exchange has indicated that the 
total outstanding listing fees yet to be 
realised by the Exchange is Rs. 
7,40,737. The names of the companies 
and corporations :and  the amounts of 
listing fees to be realised by the Slock 
Exchange are given in State-meni-I. 
(See below). In order to realise the 
outstanding listing fees.. the Stock 
Exchange has been regularly 
corresponding with the concerned com-
panies/corporations and, has also issued 
notices for delisting of securities in 
some cases 

(b) Yes,  Sir.  The Guwahati  Stock  x 
change is a company registered under the 
Companies Act,  1956 and,  accordingly,'is 
|required to maintain its books of account 
on accrual basis in terms of the provisions 
of Section 209(3) (b) of the Act. 
i '     ' 

(c) According to the: Stock 
Exchange, the practice of accouniing of 
listing feeson accrual basis has not 
created any ano maly in its financial 
position, particularly since there has 
been some recovery of the receivables. 
Therefore, the question of taking 
remedial steps does not arise. 

(d) The names of the companies 
listed by the Exchange during the last 
three years and in the current year so 
far are given in Statement-II.  (See 
below). 

(e) The Stock Exchange has been con.-
, municating with various companies to 
gel their securities listed on the 
Exchange, 



245    Written Answers [ 2 AUG. 1994 ] to Question     246 

 



247    Written Answers [ RAJYA SABHA ] to Questions    248 

 

 



249    Written Answers [2 AUG. 1994 ] to Questions     250 

 

  
 

 


